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BUStNESS ADVISORY . COMl\,IIITTEE 
(E1ghth Lok Sabha) 

fIGHTEENTH REPORT 

(Fre.%nte::l on 21-2-1986) 

The Business Advisory Cornmittee held a sitting on Friday, the 21st 

February, 1986. 

2, The Committee recomn10n<l the allocation of :time to the follow-
ing items of busi:ness as shown against <'.ach:-

on the Presi-(1) Discussion on the Motion of Thanks 
dent's Address. 10 hours 

(2) The Industrial Development Bank of India (Amend~ 
ment) Dill, rn.:::5. 1 hour 
(Considerati(.m and passing) 

(3) The Industrial Finance Corporation (Amendment) Bill, 
198:>. 1 hour 
(Consideration and passi.ng) 

(4) Discussion on the Resolution seeking disapproval of the 
Contract Labour (Reguiatior: and Abolition) Amend-
ment Ordinance, 19BG. i hour 

(5) The Contract Labour (Regulation and Abolition) Ame,n,d~ 
ment Bill, 1986: (to replace Ordinance). 
(Consideration and passing) 

{13) Discussion ion the Resolution seeking disapproval of the 1 
AdministJ:ative Tribunals (Amendment) Ordinance, \ 
1986. b hours 

· (7) The Administrative Tribunals (Amendme:nt) Bill, 1986 i, 
(to replace Ordinance). 

for 

( Con:;iderq,tion and passing) 
(8) 

Motor Vehicles (Amendment) Ordinance, 1986. h 
Discussion on the Rernlution seeking disapproval of the r· 

1 our 
(9) The Motor Vehicles (Amendment) Bill, 1986 (to replace r 

Ordinance). · 
( Consideratfor11 and passing) 

(10) Discussion on the R2solution seeking disapproval of the 
Ravi and B-eas Waters Tribunal Ordinance, 1986. , . 

fohour% 
(11) !he Ravi and Beas Waters Tribunal Bill, 1986, (to re- / · 

piace Ordmance). r 

(Con:;iderat·ion and passing) 

3_. _Th~ .<?o~mlittee further re~ommen~ that ~n order to p11ovide time 
comp .. et10n 0£ urgent financial busmess·:---.. 

(i) Half-·an-hour discussions, discuss.ions under Rule 19'3 or dis-
cussions on No-Day-Yet-Named Motions might be taken up 
at {) P. M.; and 
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(ii) normally not 1i10re than one hal£-an-hour discussion might 
be put down in a week and discussions under Rule 195 or 
No-Day-Yet Named Motions might be allowed only on very 
important subjects till the d'sposal of financial business. 

NEW DELHI; 
February 21, 19fl6 
Pha!gnna 2, 19C7 (Sakri) 
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